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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR-
MAVIR: The Employees Provident Fund
Authorities have stated that

(a) the Geperal Purposes Committee has
recommended the opening of a local office
in some other locality with large concen-
tration of industry, in addition to the
present Regional Office at Nehru Place.

(b) No proposal has been mgds con-
trary of the above recommendation,

(¢) Does nol arise.

(d) The Regional Office was  carlicr
located a1 Pusa Road but had to be shift-
ed to Nehru Place in February 1980 for
compeliing rcasons. At that time the ac-
commodation available at South Delhi was
considered a better alternative. The loca-
lity is well-connected with transport to
all parts of the City and the rent also
compares favourably with the rates else-
where.

() The information is being collected
and will be laid on the Table of the House.

Representation from Delhi Tyre Traders
Asso:iation

969. SHR1 KAMLA MISHRA MADHU-
KAR: Will the Minister of INDUSTRY
be pleased to state:

(a) whether his Ministry has 1eceived
any representation from Delhi Tyre Tra-
ders Association dated 1 June, 1982;

(b) if so, the specific demands of Tyre
Traders mentioned therein; and

(¢) whether Government have taken any
appropriate action apart from referring
Tyre Prices issue of Bureau of Industrial
Costs and Prices?

THE MINISTER OF INDUSTRY AND
STEE LAND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b). Delhi Tyre
Traders Association in their repremsenta-
‘tion of 1st June, 1982 have made the
following points:—

(i) Appointment of a high powered
independent body with the representa-
tives of tyre traders/transporters on i,
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to go into frequent and unwarranted
past price increase and malpractices of
tyre companies.

(i) Formation of a high powered
panel with the representatives of tyre
traders/transporters on the panel to
monitor future price increases.

(iti) Efforts should be made to ac-
quire equity shareholding of M]|s, Ceat
Tyres of India Ltd.,, M|s. Dunlop India
Ltd., and M/s. Goodyear India Ltd. from
their foreign counter-parts rather than
allowing them to be pasesd on to big
monopoly houses.

(iv) The tyre trade and transporters
should be aloltted all such acquired
equity share capital,

(v) Participation of tyre traders and
consumers in the management of tyre
companics to root out all malpractiées
prevalent in the tyre industry and to
serve as a walchdog on other companies.

(c) The suggestions made by the Delhi
Tyre Traders Association shgll be kept in
consideration by the Government in tak-
ing decision in such cases.

WgEI &% §- 97 FI@F] &7 W @
Faea & Praw od gbwan

970. st fma =www Peg: =
I FA g a9 &1 g1 w<a P
TgaTql &ty w- ©nfug &g 1 v w9
FrET] & frafo & & fou §iwe =
draeT ga ar Paaw s gtwar fauf-
st g ?

JGIT TuUT T T @ wA (s
TR 39 taarQ : wEeeaT S¥ °
iy Pg 7 @ FREH @4l @M< &
ATEEA & 91X & | I AT WA HA D
I T8 FEME] HT A< [AAE
g7 =T orfeny ¥ meew o Pwew
qT @Y WHwe Iafeq Paar smar & o
JTaeT (x fTawiaieaq &nromal  afgd



115 Written Answers

wHEtyg ety diw faars &1 geaa
i -
()aifamfw—m/amﬁzﬁ

% WEag aTad o G
aﬁ‘!‘h‘f‘?‘rﬂ'ﬁ

(2) fafde feg 9= ame waw
&t TWiEq gieAT &1 Fartgg yia-

fafe

(3) o awER/ FES TA-
fere & T F1 yoOE q91 7% & fAQ
MEE & Faeghar TT TEEIEEH
CIEAR I
w AT FH I I AW we-

gl # EERd W9 gl 69
G G DI R‘W&Td'??_f'l' f_cr"‘"
T ofHE % s fawiel  FEew
w7 F AT ITEET THear 27

Survey of Child Labour

971. SHRI RANIJIT SINGH: Will the

Minister of LABOUR be pleased to state:
(a) whether any survey has been mac.le
of the extent of child labour prevalent in

the country;

(b) whether the laws recommended 'by
ILO in respect of child labour are being
enforced; and

(¢) steps being taken by Government to

provide minimum amenities to children
who are employed in various nndertakings?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI

DHARMAVIR): (a) Yes, Sir.

(b) 1ILO has adopted a number of con-
ventions concerning the minimum age for
entry into employment, India has h9wever
ratefied some. It has not been possible to
ratify other conventions because of their
wide covcrage. Nontheless a number of
sector concerned fulfil the requirements

laid down.

(c) Grants-in-aid are released to reput-
ed voluntary agencies in the field of child
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labour for execution of action oriented
schemes aimed at improving the lot of the
children employed in various industries.

Problem of finance in the automobile
industry

972. SHRI BHIKU RAM JAIN: will
the Minister of INDUSTRY be pleased
to slate:

(2) whether the automobile industry is
facing the problem of finance and have
asked for relaxation in the restriction on
the part of RBI and the Commercigl
Banks;

(b) the steps Government propose to
take to make available more working capi-
tal to the auto industry; and

(c) the details thereof?

THE MINISTER OF INDUSTRY AND
STFEL. AND MINES (SHRI NARAYAN
DATT TIWARI): (a) to (c¢). The automo-
tive industry has been asking for increas-
ed credit availability from the Banks and
financing institutions essentially for the
prospective buyers of these vehicels. The
needs of each sector of industry and of
cconomy and the availability of credit to
them is being continuously assessed and
monitored by the Reserve Bank of India
and by Government. The following modi-
fications in the eredit policy have been an-
nounced with a view to making available
greater credit to industry, including the
automotive industry:—

(i) Reduction in the cash reserve
ratio from 7.75 per cent with effect
from April 9, 1982;

(i) Reduction with effect from April
9, 1982 in the cash reserve ratio from
7.75 per cent to 3 per cent in respect
of deposits under non-resident (external)
rupee accounts; and

(111) Liberalisation of the refinance en-
titlement with effect from April 9, 1982
for food procurement credit from 30 per
cent to 50 per cent of the excess over
the base level of Rs. 2,200 crores upto
Rs. 2,800 crores and 100 per cent over
the level of Rs. 2,800 crores.





